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01.3.95 
T 

Learned counsel 11rJ.L.5arkar with 
I ii3 	 1$ 11 	' 	

Mr M.Chanda for the applicant and learned 
q  

V 	 , Sr.C.G.S.0 Mr S.Ali for the respondents are 

	

VT 	 i 
deosjc1 	 present. 

Heard Mr J.L.Sarkar on the question 
)ated 	 I 	

of admission of the application. Perused 
I 

the statements of grietlances and relief's 

-Z
Lsought for. 

Vi 	1 ' 
Application is admitted. Issue notice 

on the respondents by egistered Post. V 

V 	 t Written statement within six weeks. 
• 	

List on 19.5.1995 for written state- 

	

I 	I 
ment and further orders. 

Heard fir =rkon the interim relief' .1 

	

I 	s prayer. Without prejudice to the determina- 
I tion whether thea  applicant is liable to pay 

	

t 	 I 

t damage charge or penal rent for retention 

	

I 	 V 

of quarters after the expiry of prescribed 
I 	period, the respondents are directed to 

S 
allow the applicant to retain the quarter I 

upto 31.5.1995. Until the question of payment 
I 

, 

 

of damage charge or penal rent is determined 

the respondents shall not collect damage 
I 	 t 

• 	 charge or penal rent from the applicant  frOm 

contd.. 
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31.3.95 	for the period of retention upto 

31.5.1995. 

. Copy, of this order may be furni- 

shed to the counsel of the parties. 

SIR- 

-- 	•- 	- - 

3tr2.2S 	 . 	 1èmtr 
- 	-.. 

r'Iq 
 

• 	 ".': 

:-: 	:- 	,. 	 .•. 	. 	. 

tft(rJ c2— 	 t 

19.5.95 ... ' Learned counsel YX M.Chanda is 1 ,  • 	
• • • f'esent for the applicant and submits 

that the applicant has already served 

notice on the respondents that he will 
- 	 : vacate the quarter on 31.5.1995, Writte 

statement has not been submitted by the 
U resppndents, He submitsLt ort.early - 

hearing to deterjne about the panel 
rent: for the quarter. 

List for hearing on 7.7,1995, 

Respondents may submit written 
statement in the meantime, 

w/ 
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CENTRAL 	AD1INI3TRATflJE TRIBUNAL 
GUUAHAT1 	BENCH 	: 	GUWAHATI-5. 

S JOO 	66 of 	1995. 
•I- . A. 	'O, 

DATE 	OFDECI5ION 	14.-7-1995. 

ShrI Kanak C5handra Baruah 
(PETITIONER(S) 

hr M. 	Chancia 	- ADJOCATE FOR THE 
PETITIONER 	(s) 

VERSUS 

Union of India & Ors 
RESPONDENT 	() 

• 	 hr_S.Ali, Sr.C.G.S.0 J1[CAiE 	FOR 	THE 
• RESPOf'fDENT 	(s) 

THE HON'BLE 	SHRI 	6.L.SANGLYINE, 	METV1BER (Aoh1INISTRRTIE) 

THE HON.'BLE 
S 

• Whether Reporters of local papers may be ailoued to 
see the Judgment ? 

• To be 	referred to the Reporter ornot ? 	 I 	' 

• Whether their Lordships uish to see the fair copy of 
the judgment ? 

Whether the Judgmentis to be circulated to.the •other 
Benches ? 

Judgment delivered 	by Hon'ble hlember 	(A) 

I 

I' 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH, 

Original Application'No. 66 of 1995. 

Date of Decision : This the 14th Day of Juiy,1995. 

Shri G.L.Sanglyine, ft1ocr (AdministratIie) 

Shri Kanak Chandra Baruah, 
Son of' late Oharmesuar B•aruah, 	 - 
DraPtsman Grade—Il 	 - 
Office of the Superintending Surveyor, Works, 
Shillong. 	 . . . Applicant 

By Advocate Shri M.Chanda. 

—Versus- - 

• Union of' India 
through the Secretary to the Lovt. of India, 

• 	Ministry of Urban Development, 
New Delhi, 

Superintending Surveyor of Works, 
(NEz) C.P.W.O.,Cievets Colony, 

• 	Dhankheti, Shillong. 

Executive Engineer, 
Assam Aviation Works Division, 
C..P.W.D., Guwahati-15. 	 . . . Respondents. 

By Advocate Shri S.Ali,Sr,C.G.S.C. 

ORDER 

GL.SANGLYINE1E)BER ( 	

V 	 V  

Mr 11.Chanda, the learned counsel for the applicant, 

has stated that the limited issue he desires tá be considered 

in this application is whether the, applicant is liab1 to pay 

damage charge or penal rent for the retention of Government 

quarter. 

• 	2. 	The applicant is a Draftsman Grade—Il in the office 

of the Superintending Surveyor Works, Shillong since 18.1.94. 

Before that he worked in Borjhar, Guwahat,i where he was alloted 

quarter No.P-308 and h a dV occupied the same. He retained this 

V 	
quarter after he was released -on his transfer to Shillong. 

( 	 V 	 • 	 V 	 contd... 	2/- 
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This he had done with permission of the Executive Engineer, 

Assam Aviation Works Diviion, C.P.W.D.,Guwahati who had 

intimated the applicant vide his Memo, dated 5.3.94 to the 

effect that - 

the applicant is allowed to retain the quart'r 

P-308 till the annual examinatiàn of Cei,tral 

School, Borjhar where his children were 

studying, 

to vacate the said quarter thereafter, and 

•(iii) to pay Licence fee at market rate for the 

retention of the quarter, if no.t vacated 

accordingly. 

The quarter No.P-308 is one of.  the C.P.W.D quarterat Borjhar 

'which were meant for use by the Departmental Staff only and 

are not General Pool quarters. The annual examination of 

Central School, Borjhar for the relevant academic year was 

over in the month o f April, 1994. But even after April, 1994 

the applicant retained the quatter. Therefore, the Executive 

Engineer took action to get the quarter vacated by the 

applicant and directed that Market Rent for the quarter be 

paid by the applicant after April, 1994 till the date of 

his vacation of the quarter. The applicant made representation 

and vide letter No.1(1)/AAWO/94/25 4 6 dated 13,9,94 the 

Executive Engineer refused to allow, further retention of 

the quarter by the applicant. He also intimated to the 

applicant vide letter No.1(1)/AAWO/95/713 dated 21.3.95 

that Damage Charge Bill for unauthorised occupation of the 

quarter with effect from 1.5.1994 wasbeing sent for recovery 

of the rent from the applicant, and he also once again 

directed the applicant to vacate the quarter. The applicant 

had submitted this application before this Tribunal on 

30.3.1995. By the interim order dated 31.3.1995 the 

resppndents were directed to allow the applicant to retain 

contd.... 31- 

zt' 
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the quarter upto 31.5.1995 without prejudice to the deter-

minet ion whether penal' rent or damage charge is payabI4 or 

not. The applicant had sii,ce vacated the quarter on 26.5.1995. 

3. 	The case of the respondents is that the applicant 

is liable to pay "damage charge" with effect from 1.5.1994 for 

his unauthorised retention and occupation d? the CPW.D quarter 

No.P-308 situated at Bor'jhar till 26.5.1995. Acording to 

them, under the relevant rules, the applicant could have 

retained the quarter for further two mont'hs only .af'ter he 

left Borjhar on his transfer to Shillong. However, on 

consideration of his representation and the fact that the 

relevant academic year of his children would end on 30.4.1994 

he was allowed to retain the quarter till the annual. exami-

nation of the Central School at Sorjhar was over. They contepd 

that the applicant is not entitled to retain the Govnthent 

quarter after his trahsf'er on the ,ground of educatiàn of his 

children. The applicant on the other, hand relies on 0.11.No. 

•12035(24)/77—Pol.II dated 15.2.1984 and on Q.P1.No.12035(24)/ 

77—Pol.II(Iol.II), dated 27.1.1987 in support of' his contention 

that he could legitimately or legally retain the quarter after 

his transfer for the bonafide use of the members of his 

family whom he has left behind in the old px3ce of posting, 

nathely, Borjhar. According to the ,applicaht O.fIs. are as 

per extracts given by him at Annexure S & 6 of his application, 

which is not correct. Annexures 5 and, 6 are to be found at 

page 556 and page 557 of Suamy's Compilation of FRSR Part—I 

General Rules, Twelvth Edition. O.P1.No.12035(24)77—Pol.II, 

dated 15,2.1984 is to be found at page 137 of Suamy's 
/ 

Compilation of F.R'.S.R Part V H.R.A. and C.C.A, 1990 Edition. 

However, the claim of the applicant is based on para2.I. 

(i) and (VI)of the aforesaid page s  556-557 which are similar 

ki n> 

	

contd.... 4/- 
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with para 1 (a).and (f) of the 0.11. dated 15.2.1984.' 

Annexures S and 6 0  as will be seen, is included 'in 111(A) 

of AppendIx 9 of the said Edition under the Ghapter 

'1 	"INCENTIVE F0 SERVING IN RE11OTE AREAS" and under the 

heading "Retentionof/Allotment of Al"ternative general pool 

accommodation to civilian employees/officers of A.I.S posted 

to North Eastern Region". The 0.Ms above are applicable to 

Central Government employees "posted to" North Eastern 

Region who occupied General Pool accommodation in their last 

places of posting. It has not been shown that. the applicant 

falls under the Oategry of such employees. 

4. 	According to the relevant rules relied on by the 

respondents, the applicant could retain the quarter only for 

two months after his transfer on payment of normal licence 

fee. The 0.Ms relied on by the applicant are of no assistance 

to him. The applicant had in this case retained the quarter 

beyond 30.4.1994, which was the date extended by the 

authorities concerned, without sanction of the authorities 

concerned. Theref'dre, the applicant had unauthorisedly 

retained and occupied the quarter No.P-308, Borjhar after 

30.4.1994. The competent authorities concerned of the 

respondents are therefore within their legitimate right to 

take action against the applicant in accordance with the 

rules relevant to occupation of Government quarters. However, 

i n  this case, they shall have to take action against the 

applicant, if they proceed to collect the extra rent from 

him, in the same manner they have done in tha case of other 

employees who had also retained the government quarters as 

alleged by the applicant. It is the contention of the 

applicant in this application that the Executive Engineer 

Assam Aviation Works Division, Guwahati allowed a number of 

employees to retain accommodation at the old station, Borjhar 

contd... 5/ 
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even after their transfers and he has cited a number of 

such instances in this application itself. There is no 

• 	 rebuttal to this allegation or any clarification in the 

written statement of the respondents or in the submission 

on their behalf. The facts of those instances given by the 

applicant are not before this Tribunal but suffice it to 

say that th'e respondents shall have to look into them and 

• 	 compare them with the facts of the applicant inorder to 

ensure that no discriminatory treatment is meted out to the, 

applicant. Further, it appears that the question of retention 

of the quarters at Borjhar is flexible. In the case of 

Sri B.C. Bora, Draftsman—Il, he was allowed to retain the 

quarter upto 30.9.1994 on payment of. normal rent on considers-

tion of his personal difficulties' (medical ground of his 

wi.f'e). The applicant also made representatiofl dated 29,3.1994 

after receipt of extension order dated 5.3.1994 for retention 

of the quarter on the ground of his personal difficulties 

(educational grouhdof his children). it 	 t 	a' 

ka 	 to 	zs 	In the 

same -letter the respondents had rejected the request of the 

applicantbut allowed the request of Sri Bora. It is needless 

to say that personal grounds differ from person to person. 

If Bars whowas transferred toShillong could be allowed to 

retain his quarter at Borjhar on, payment of normal rent upto 

30.9.1994lOrlg after he joined in Shillong on consideration 

of personal ground, there is no justifying reason to support 

the action of the respondents in rejecting the request of 

the applicant for retention of the quarter at Borjhar on 

the basis of his personal ground. It is seen.from the order 

dated 27.12.1994 of this Txibunal in 0.A.No.242 of 1994 

that Bora did not vacate the quarter after 30.9.1994. 

contd... 6/- 
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Therefore, it is expected of the respondents to treat the 

applicant at least equally with the case of Sri B.C.Bora 

aforesaid, It is also seen that in the case of'Shri U.N. 

Bordoloi, Draftsman II who had joined in Shillong on 

10.1.94, he was allowed to retain the.quarter. upto 31.8.94 

on payment of normal licence fee on personal grounds.. 

According to Annexure 14 tc this application, Damage Charge 

Bill was being sent separately to the. applicant for payment 

on account of his unauthorised occupation of the quarter 

with effect from'1.5.,1994. In other words a decision was 

takEn that the app.icant is liable to pay '1Dámage Charges". 

11 
	 and the process for recovery of the same was initiated. 

The respondents are therefore directed to reconsider the 

case of the applicant in the light of the observations and 

instances indicated above. The respondents will treat the 

case of the applicant in similar manner as they have treated. 

1 
	

the other, employees if the facts are similar. The respondents 

will issu'e final order on merit on the basis of such 	- 

reconideration which willinclude 'refixation of quantum of 

extra rent, if any liable to be paid by the applicant, if 

required. The respondent No.3 will communicate such order 

to the applicant withimhree months from the date of receipt 

of' this order. 

5. 	, The application is disposed of in termsof the 

above mentioned directions. Interim order stands vacated. 

No order as to costs. 

( G.L.SANGL 
MEMBER Q 

' '/7/7i• 
INE ) 
) 
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J 	 J 	G UV1AI-L-Ti BENCH 

acnch 

• • 

An application under Section 19 of the Central 
• 	 Administrative Tribunals Act, 1985. 

Sri Kanak Ch. Baruha ....••.. 	 Applicant 

-versus 

Union of India & Org. ...... 	Respondents 

I N D E X 

Si. No. 	Annexures 	 Particulars 	Page No. 

1 	 - 	 Application 	 1-20 
2 	 1 	 Promdtion & Posting 	21-23 

Order 

3 	 2 	 Letter dtd.2.3.94 	24 

4 	 3 	 Letter dtd.7.a.94 	25 

5 	 4 	 Letter dtd,29.3.94 	26 

6 	 5 	&6 	0.M.dtd.15.2.84 	 27-28 

7 	 7 	 Letter dtd. 5.4.94 	29-30 

18 	 1 8 	 Letter dtd. 5.4.94 	31-32 

9 	 9 	 Letter atd. 9.8.94 	33-34 

10 	 10 	• 	• Lett'r dtd. 18.8.94 	35 

11 • 	 11 	• 	Letter dtd. 17.6,94 	26-37 

• 	 12 	 12 	 Letter dtd. 20,6.94 	38 

13 	 13 	 Letter dtd. 1.3.95 	39-40 
with certificate 

14 	 14 	 Letter dtd. 21.3.95 	41-42 
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/ 	 1. 	Prticu1ars of the applicant. 

Sri Kanak Chandra Baruah 	 V 

Son of late Dharmeswar Baruah 

Draftsman Grade-Il 

• 	 Off i.ce of the Superintending Surveyor, horks., 

Shillong. 

2. 	Parficulars of the Respondents : 

Union of India, 
V 	 I 

through the Secretary to the Govt. of India, 

Ministry of Urban Development, 
V 	 New Delhi, 	 V 

SupèrintendingSirveyor of Works 

(NEZ) C.P.W.D., Cleve's Colony, 

	

V  Dhankheti, Shillong. 	V 	

V 

Executive Engineer. Assarri Aviation Worxs Division, 

C.P.W.D., Guwahtj_15. 	V 

3. - Particulars for which this ap1ication is made. 

V 

	

	
This application is made against letter No. i(i)/ 

AAWD/94/2277 dated 9.9.94, lettr. No. 11)/A:wD/94/ 

	

V 	 2546 dated 13,9.94T and letter No. 12035(2)/94 Po. II 

(P.t I) dated 17.6.94 and letter No. 1(1)/AAJD/95/713 

dated the 21.3.95 and also for tetention of Govt. 

quarter No. P/308 Type IIIaGuwahati till 31st May 

	

• V 	
1995. 	 • 	

• V 

N 

V 	 - 	

V 
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Limitation 

That the Applicant declares that this 

application is made within the prescribed time of 

the C.A.T. Act, 

Jurisdiction 

That the applicant declares that the case of 

abtion of this case has ben arisen within the 

jurisdiction of this Hon'ble Trith.inal. 

6. 	Facts of the case : 

(i) That the ppl±cant is a citizen. of India, as 

such he is entitled to all the rights and privileges 

guaranteed by the Constitution of India. The applicant 

was initially appointed as Draftsman Grade III in 

the year 1972 in the Central Public Works Department, 
-7" 

Ministry of Urban Developments. He was' initially 

posted in Arunachal Pradesh, subsequeiitly he was 

transferred and posted in the office of the Executive 

nineer, Asaxn Aviation Works Di-vision,C.P.W.D., - 

Guwahati-15 in the year 1989 after serving nearly 

more than 4 years at Guwahati he was transferred 

and posted at Shillong on his promotion to the post 

of Draftsman Grade II in the office of the Superinteri-

ding Surveyor of works (NEZ) C.P.W.D., Shillong vide. 

officer order No. 9(57) Coord/Grade-III/1338 

dated 17.9.93. The applicant thereafter joined at 

Shillong on 18.1.94. 



A copy of the office order dateó 17.9,93 is 

annexed as Annexure-1. 

.® That after receipt of the promotion and posting 

order dated 17.9.93 the applicant had decided to 

retain his family at Borjhar, Guwahati in the quarter 

No. P-308 which was under his possession during his 

tenure period. Accordingly the applicant kept his 

family in the departmental 'quarter at Guwahati4 although 

he joined at Shillong on 18.1.94 in the office of the 

Superinteñding 5urveypr of Works, C.P.W.D., Shillong 	S  

and submitted application dated 2.3.94 addressed to the 

Eecut1ve Engineer, Assam, Aviation Works Division, 

C.P.W.D. with the prayer for retention of Govt. Quarter 

at Guwahati on the ground that two of his sons are 

reading in Class X and Class IX in Central School, 

Borjhar, Guwahati. 
) 

A copy of the application dated 2.3.94 is annexed 

as Annexure-24 	0 	 - 

That the Executive Engineer, vide his letter No. 

1(1)/wD/94/582 dated 7.3.94 addressed to the S.S.W. 

(NEZ), Shillong with a copy under intimation to the 
/ 

applicant informed that the standard Licence Fee at 

the rate of Rs. 110/- per month be dQdctd in each month 

for retention of Quarter No P/308 (Type II) at Guwahat.j 

and it is further stated that the applicant is allowed to 

retain the Govt. Quarter No, P/308 till the annual 

examination of Central School, Bojhar and after that 



0 

he should vacate the above.Quarter failing which he 

is liable to pay Licence Pee at market rate. The 

applicant after receipt of the letter dated 7.3.94 

submitted a represena.tion dated 29..94 requesting 

the Executive Engineer, Guwahati to' allow the applicant 

to ret.in Govt. Quarter at Borjhar, Güwahati on the 
\ 

ground that one of his son going to be appeared in 

the school find], examination in the next year and the. 

secona sone of the applicant is also studying at 

Borjhar Central School along with the elder sone in 

Class-IX, and his annual examination will commence 

from 14.95 and rèsul will be declared on 1st 

week of May, 1995. Therefore shifting of family from 

Guwahati to Shillong will hamper the education of the 

applicant's children. 

Copy of the letter. dated 7.3.94 and 29.3.94 are 

annexed as Annexe 3 & 4. 

iv. 	That surprisingly, the D.D.O., offiáe of the 

Superintending Surveyor of Works (NEZ) Shillong under 

letter No. 1/2/93/ssw/NEZ/572 dated 5.4.94 informed to 

the applicant that House Rent Allowance at the new 

station would not be admissible, if he retains the 

Govt. accommodation at old statiipr, for a period beyond 

eight months from the date of transfer, whereas, 

admissibility of double House Rent Allowance, and 

- retention of Govt. accommodation in the old station 

for bonafide use, were.permitted, to the Central 

.' 
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Government Civilian Employees, serving in this Region 

vide Govt. of India's office Memorandum No. 11016/1-E. 

II (B)/84 dated 29.3.84, whereby payment of double 

house rent allowance was granted to Central Govt. 

Ep1oyees, The relevant portions are quoted below : 

"Payment of double House Rent Allowance :- 

The undersigned is directed to refer to para 

5 of this Ministry's U.N. No, 20014/3/83-E.IV. 

dated the 14th December, 1983, on the subject 

noted above, andto state that the question 

of payment of House Rent Ailowanc to Central 

Government Civilian employees who are posted 

in the States of Asam 1  Meghalaya., Manipur, 

Nagaland and Tripura and the Union Teritories 

of Arunacha]. Pradegh, Mizora'fri and Andaman and 

Njcobar Islands has been considered and the 

President is pleased to decideas follows :- 

a. Central Government employees who were in 

occupation of hired private accommodat10 

at the last station of posting before 

transfer toany of the States/Union Teri-. 

tories mentioned abovemay be allowed to 

draw House Rent Al1oiance admissible to 

them at that station. 



7 

b'. Such Central Government Civilian employees 

may also be allowed to draw, in addition 

to (a) above, House Rent Allowance  at the 

rates admissible at the new plade of posting. 

in the aforesaid States/Union Territories in 

case they live in hired private accommodation. 
4 

C. The benefits mentioned in (a) and (b) above. 

will also be admissible to Central Governthent 

employees who get transferred from one station 

a State/Union Territory of the North - - 

Eastern Region to another State/Union. Territory 
- 	 . 

- of the North Eastern Region mentioned above. 

	

• . 	 From above it is quite clear that the applicant being 

a civilian Central Govt. employee of N.E. Region is 

also entitled to payment of double-house rent allowance 

on his transfer and posting at Shillong from Guwahati 

in terms of O.M. dated 29.3.84. Therefore Memorandum  

dated 5.4.94 issued by the Drawing and Disbsing Officer 

- 

	

	 vide letter dated 5.4.94 is liable'to he set aside and 

quashed. The applicant also entitled to retain Govt. 

- 	accommodation in the old station that is at Borjhar, 

	

• 	
. 	Guwahati for bona fide use of his family members on 

his transfer and posting at 5hillong in the office 
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o f the Suprintending Surveyor of 'WOrks NEZ 

Shillong. In terms of O.M. 	12035 (24)/77 

-POL,II(Vol.iI) dated 27.1.1987. The relevant 

portion of the aforesaid office memorandum 

dated 27.1.1987 are quoted below: 

"Rentention of/Allotment of alternati1e 

- g[eneral,-Pool accommodatign to Civilian 

eLnployees/6fficers of A.I.S. posted to 

NOrth_ESterflRegiOfl. 

Orders have been issued from time to 

time as per details given 'below for retention of 

general pool accommodation/allotment of alternative 

general pool accommodation to civilian Central 

Government employees and officers of All India 

Service posted to the states of Assam, Meghalaya, 

• Marlipur, Nagaland and Tripura and Union Territories 

bf Arunachal Pradesh Mizoram, Andaman and Nicobar. 

islands for a period of three years from 1.11.83 

to 31. 10.96 and in respect of Lakshadweép from 

13.1984 to 31.10.1986. 

(i) O.M. No. 12035 (24)/77-Pol.II, 

• dated 15.2.1984. 

I 	 ) 

— 	

(5)O.M. No. 12035(24)/77-POi.II(VO1.II), 

dated 27.1. 1987 

c 

4 
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" I. Civilian Central Government employee 

s serving in the States of Assam, Meghalaya.. Manipur, ?  

Nagaland and Tripura and Uiion Territori..es of 

Arunachal Pradesh and Mizoram (these two Union 

Territories have nowbecome States), Andaman and 

Wicobar Islands and Lakshadweep. 

i. In the case of officers who are posted to 

the aforesaid States/Union Territories and 

who desire to keep their family at the last 

station of posting, in the case of officers 

who may be in occupation of accommodation 

below their entitled ty,pe on the basis of 

emoluments prescribed on the crucial date 

of xmotumentz the relevant Allotment Year, 

they may be allowed to retain the same 

accommodation in case the accommodation 

occupied is from Type B to.  Type E. For this 

purpose, emoluments prescribed on the crucial 

date for therelevant Allotment Year will 

be taken into a ccount and not the emoluments 

on the date of transfer. Highest type of 

accommodation that can be allowed to be 

retained or allotted as alternative accommo-

dation will be Type. 

I 

vi. The above concession would be admissible If 

thb Government servant is transferred from 

one State/Union Territory to another within 
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the North Eastern Region 

vi. The orders are applicable-only in case the 

officials are posted to Central Government 

offies, offices of the Union Trritôris and 

these orders will not be applicable to cases 

whre officers are posted to public sector 

undertakings, Government Companies, autonomous 

bodies etc. 

From above it is quite clear that the Central 

Government Employees serving in North Eastern Region 

are also entitled to the benefit of retention of 

Government accommodation in the last station of 

posting 1  in case of posting and transfer within the 

N.E. Region i$ made. Therefore, the present appliáant 

under the above scheme of Govt. of India is entitled 

to retain his Government acomodatjon at Guwahati 

i.e. in the last place of posting. 

A copy of the scheme of retention of allotment' 

of'alternative accommodation issued under O.M. dated 

15.2.84 read with 27.1.87 are enclosed as Annexure 

5&6. 

V. That the 5uperintending Surveyor of Works, 

Shillorig under his letter No. 1/2/93 SSW/NEZ/572 

dated Shillong the 5.4.94 informed to the applicant 

that he is not entitled to house rent allowance in 

the new station if he retain his Govt. accommodation 

at the old station at Guwahati for a period beon 8 



from the date of Ills trarlsfer from Guwahati. The 

• applicant after receipt of the letter dated 5.4.94 

submitted his detail reply by representation dated 

17.5.94 quoting the reference of special concession 

granted by the Gevt. of India vide circular no, 12035 

(24) 77 Pol.II dated 15.2.84 whereby the Govt. of India 

allowed retention of Government accommodation in the 

olad station in the event of transfer from one station 

to another station within N.E. Region and also granted 

NRA in the new station even after retention of Goc/ern-

rnent 'accommodatiOn in the old station for bona fide 

xeason, therefore the applicant requested by his 

letter dated 18.5.94 to allow him to retain In the 

Govt.. accommodation at Guwa1- ati under .the scheme of 

office Nemorandurn dated 15.2.94. 

A copy of the letter dated 5.4.94 'and letter 

dated 1705,94 are enclosed as Annexure- 7 & 8, 
* 

(vi) That the Executive  Engineer, Assam, Aviation 

Works Divsjon, Guwahatj, vide his letter No, 1 (1)/AAwD/ 

94/2277 dated 9.8.94 adressed to the Superintending 

Surveyor of Works, Shillong, wherein it is stated 

that the scheme of retention of Government accommodation 

• in the old stat.ion does not cover the Government 

accommodation -in the N.E.Region and the scheme is 

restricted Central pool accommodation existing In 

places other than N.E. Region and as such the applicant 

is liable to vacate the Govt. accommodation at Guwahati, 

the S.S.w., NEZ was requestedo direct the applicant 

¼. 
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to vacate the Govt. accommodation immediately. It 

is further stated that the action for recovery 

for licence feepf for the unauthorjsed periodof 

occupation may be taken as per rule a copy of the 

said le'tter dated 9.8.94 also encorse•d to the applicant 

wherein it is stated 'that his representation dated 

15.3.94 has been considered but his request cannot 

be entertained. He was further requested to vaca€'e 

his quarter by 31.8.94 failing which licence fee 

at market rate shall be recovered from him • Thj5 

decision of the Executive Engineer communicated vide 

letter dated 9.8.94 is in total violatiofl of the' 

office memorandum 15.2.84 as such the letter dated 

98.94 is liable to be set aside and quashed. The 

• . 	applicant submitted his reply on 18.8.94. against the 

letter dated 9.8.94 requesting the Executive Engineer 

to cnsider his case sympathetically on the ground 

that his -ife is in advance stage and as per doctOr's 

• 	advice her expected date of delivery is on l'ast part 

• 	of.September/94 

A copy of letter dated 9.8.94 'and representation 

dated 18.8.94 are annexed as Annexures 9 & 16. 

(vii) Th&t the Executive Engineer therefter 

issued office order under letter No. 1(1)/A1JD/94/2545 

dated 13.9,94 addressed to the S.S.W, with a copy to 

the applicant wherein it is stated that the representation 

of the applicant has been Considered bt the same 

cannot, be entrtajned, However the applicant was 	• - 
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allowed to ret&in his quarter upto 1.4.94 at normal 

licence fee at Guwahatj, but if the applicants fails 

to vacate the quarter. Thereafter the licence fee at 

market rate shall be charged from the applicant 

with effectfrom 15.94 till the applicant vacates 

the quarter. This decision of the Executive Engineer 

is highly arbitrary, illegal and unfair as such 

letter dated 13.9.94 is liable to he set side and 

quashed. 

A copy of the letter dated 13.9.94 is enclosd 

as Annexue-10. 

(viii) That the clarification given bythe 

Deputy Director of Estates (Policy), vide his letter 

No. l2035(2)/94Po1 XI Pt.'I) dated 17.6.94 is 

contrary to the policy laid down in office Memo 

dated 15..84. In the said letter dated 17.694 it 

is stated that the scheme of retentIon is applicable 

to the General pool residential accommodation, existing 

in places other than the North Eastern Region. The 

clarification given in leterdaed 17.6.-94 by the 

Deputy  Director of Estates (Policy) is contrary to 

1he office memorandum dated 15.2.19e4 and if the 

c1arifictjon is accepted then whole object of the 

office Memo. dated 15.2.84 shall be frustrated 

theref6r the clarification dated 17.6.94 is liable 
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to be set aside and quashed. The applicant retained 

at his quarter at Guwahati for bona fide reasons 

and in. terms of letter dated 15.2.84 read :ith O.M. 

- dated 27.1.87. 

I 	 A copy of the letter dated 17.6.94 is enclosed 

as Annexure-li. 

(ix) That the applicant begs to state that 

the Executive Engineer, Assam Aviation Works 

Division, Guwahati, 'allowed number of employees 

to retain Govt. accommodation as the old 'station 

after.the transfer in some other station in North 

Eastern Region as for example. Sri N. Bhatta, Head 

Clerk of Guahati Electrical Division No. 1 had 

been allowed to retaii Govt. quarter at Gujahati 

when he was transferred to Manipur Central Division, 

Imphal. Secondly Sri N.C. Das, Peon, who had been 

transferred to Tura is enjoing retention of Govt. 

• 	 accommodation at old station at Guwahati, hrid1y, 

• 	 simi1ar facility has been extended to the occupant 

of Govt. Quarter No. P-116, Guwahati, Airport, who 

has been trar.sferred to Arunachal radesh. It may 

be further stated that the. occupants of C.P.W.D. 

staff Quarter No. P-217, P-140, P-138, P.-137, 

P-129, P-142 and P130 who have already opted 

• 	 for National Airport Authority and they are no 

17- 
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longer C.P.W.D. staff but enjoying the C.P.w.JD. 

Quarter till date since July, 1990 but no action 

has been initiated against those unauthorised 

occupants of C.P.w.D. Quarters and the above fact 

clearly shows that there is no scarcity of Govt. 

accommodation at Guqahj Airport but the Estate 

Officer unnecessarily started harassin the applicant. 

The applicant being an eMployee of the department 

entitled to retain the quarter on priority basis 

and the attempt of ousting the applicant from.the 

aforesaid quarter, when others are allowed to retain 

the same is violative of Article 14 and 16 of the 

Constitution of India. It may be stated that Superin-

tending Surveyor of Works, NEZ, 8hiilong.. unde his 

letter No. 1(2)/94/ssw/972 dated 20,6.94 requested 

• 

	

	 to the Executive Engineer, to consider the represen- 

tation of thesimilarly situated other applicants 

• 

	

	 in the light of the O.M. dated 15.2.84 but to no 

result. 

A copy of the letter dated 20.6.94 is ahnexe.d 

as Annexure-12. 

(x) That the applicant submitted a representatIon 

with School certificates given by the Principal, 

Kendriya Vidyalaya, Borjhar on 1.3.95 for rtenion 

of Govt. quarter at Borjhar for educational purpose 

of the applicants son addressed to the Executive 

Engineer, Assam Aviatiion Work Division with a copy 

to the Chief.Engineer, C.P.W.D., NEZ, Shillong. 
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(ci) That the respondents issued the office 

order No. 1(1) AAWD/95/713 dated 21.3.95 directing 

to vacate the quarter, ,imrediately and also stated 

to start recovery of damage charge, with effect from 

1.5.94 till the vacation of quarterwhereas the son 

of the applicant is now going to be appeared to 

the final examination in the month of AprIl, 1995, 

therefore the applicant may vacate the quarter only 

after May'5 and the Hon'ble Tribunal be pleased to 
/  
dIret the respondents to

. 
 allow the applicant till 

May'95 to retain the quarter, at Borjhar, Guwahatj 

without any damage charge. 

(x11) That the application is made bonafide 

and for the cause of justice. 

7* 	Reli,efs praved for : 

Under the facts and circumstances the applicant 

prayes for the following reliefs : 

.1. That the respondents be directed to allow 

the applicant to retain his quarter No. P-308 

at Borjhar Airport at Guwahafi for use of 

family membrs of the applicant, till 

• 	 final examination of the sone of the applicant 

is over I.e. upto 31st May'95 without any 

dmarage charge. 

- 

•1 
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That the letter No. 1/2/93/sSW/NEz/572 	. 

sated 5.4.94 (Annexure-6), No 11)/wD/94/ 

2277 dated 9.8.94, No. 1(1)/AAWD/94/2546 

dated 13.9.94 (Anneure 10) and No. 12035(2)/ 

94-Pol.II (Pt.I) dated 17.6.94 (Annexiirè-11 

and lefter 1Io. 1(1)/AwD/95/713 dated '21.3,95 

be set aside ,and quashed. 

To pass an other, order or orders deem fit 

and proper under the fcts and circumstances - 

• stated above.  

,Cost of the case. 

5) 	
The above reliefs are prayed on the , following 

• 	 - 	 amongst other - 

• 	-GROUNDS- 

For that the applicant is entitled to retain 

the Government accommodation/quarter in the 

last station of posting i.e. at Guwahati for 

bona-fide use of his family members in terms 

of the Q.M. dated - 15.2.84 read with 27,1'.87. 

For that the benefit of special concession 

for retention of Quarter/Govt. accoodation 

also granted in 'the event of transfer of 

Central Govt. Employees from 
one state to 
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another state, one station to another station 

within the Nqrth Eastern Pegion, as per the 

office memorandum dated 15.12.84 read with 

1 27.1,87. 

/ 

For that the applicant is also entitled to 

double House Rent Benefit granted vide O.M. 

•. No. 20014/3/83-E,IV dated 14.12.83, 

For that theGovt. quarter retained at Guwahati 

for bona.f•ide use of family members of the - 

applicant, 

- 5. For  that wife of the applicant is under 

regular medical treatment 'at Guwahati., 

8. 	Interim reliefs prayed for : 

During the pendency of this aplication the 

applicant prayes for the following interim relief :- 

That the respondent be dIrected to allow the 

applicant to retain Govt. Quarter No, P-308 

(Type-Il) till f.inal.disposal•of this applica- 

tion. 

That the respondents be directed not to 

charge licence fee at market rate till disposal 

of this application. 



ri 
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3, That the letter No. 1 (1)/AAWD/94/2'277 

dated 9.8194 amd letter I'T 1(i) AAWD/94/2546 

dated 13.9.94 be stayed till final disposal 

of t is application, 

-I 

The interim reliefs are prayed on the grounds 

explained in para 7 above of this application, 

9. 	Details of remedy exhausted : 

There is no any other rule/law saie and except 

filing this application before .this Hon'ble Tribunal. 

10. That the matter is not pending in any other Court 

of law or Tribunal. 	 . 

11. Particulars of the Postal Or'ders : 

• 	1. Postal Order. No. 	: 

Date of Issue 	 : 

Issued, from 	 : G.P.O., Guwahati 

Payable at 	• 	 : a G.P.O., Guwahati 

12. Index of Documents is enc1osed  

13. Enclosures : • 

As per Index. 	• 	 • 

 

4 
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VERIYICAT ION 

I 

• I, Sri Kanak Chandra Baruah, Son of Late Dharmeswar 

Baruah, by profe8sion - service, applicant in this 

case, do hereby verify that the statements made in this 
rcr.r 
ppUcati:orX are true to my knowledte and belief and 

I have not suppressed any material facts of the case. 

4 

• 	Place •: Guahatj 	 I  

Date : 3 b 	- 	

0 

3 5 	 SIGNATURE 
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ANNEXUBE - 1 

- GOVERNMENT OF INDIA 

CENTRAL PUBLIC WORKS DEPARTMENT 

No. 9(57/Coord/Gr.III/1338 	Dated : 17.9.93 

- 	 OFFICE ORDER 

The Promotion orders of D/Man Gr. iii(c) to Gr. II (C) 

issued under Office Order No. 9(57)/Coord/Gr. 111/1025 

dated 3.8.93 in respect of foilowin D/Man. Gr. iii(c) 

is herebi cancelled due to their fefusal to accept as per 

terms of the order. 

Si. No. M. 	Name Office to which attched 

S/Shri 

1, AK.Saha CCC.III/CPWD/Ca1cutta 

 J.G.Dutta CCD-III/CPWD/Calcutta 

 M.N.Kanji CCD-I/CWD/Calcutta 

 'R. C. Chakraborty CCD-VII/CPTD/Calcutta 

 T.C.Biswas(SC) CCD-V/CPWD/Calcutta 

- B.K.Datta SSW(EZ)/CPWD/Calcutta 

7, A.K.Biswas(SC) NLD/CPWD/Ciacuttâ 

 P,K.Paul SSW(EZ)/CPWD/Calcutta 

 S.S.Sarkar CCD-VI/CP'm/Calcutta 

10 A.K.Halder (SC) CCC-I/CPWD/Calcutta 

11. Srikanta Mandal/SSW(EZ)/CPWD/Calcautta 
(SC) 

In reference to this office order No. 9(57)/cood/ 

Gr.IIi/1025 dated 3.8.93, the transfer/postjg of following 

D/Nan Gr. 111(C) on promotion asE/Man Gr.II(C) 
IS hereby 

Partially modified as under. 
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- ------ 

• 	 S1.No. 	Name 	 'rom 	 To 	Remark 

1. 	2 	 3 	 4 	
•V5 

S/Shri 

	

1 	U,N.Bordoloj 	AAWD 	SSW 	Against existing 
Guwahati 	Shillong 	vacancy 

2 B.K.Guha 	0CC-Il 	RC 	 Vice B.K.Roy, 
Calcutta 	Raipur 	transferred to 

• 	RCB-II/Barasat 

	

3 	K.C.Barua 	AAD 	SS (NEZ) 	Against exis-ting 

• 	 V 	
GUhati 	

V Shillông 	Vacancy 

Consequent on the above cancellation, the following D/Mán 

Or. 111(C) are hereby promoted as D/Man Gr. 11(c) on 

Purely temporary basis in the scale of Rs. 1400-40-1800E 

50-2300/- from the actual date of assuming charges to higher 

post until further orders. On prómoin,. they will be on 

probation for a period of two years, 

S1.NQ. 	Name 	 V. 	
Office to whithattached 

V 	 V  

S,K,Das 	 COD-I/Calcutta 

S.C.Bjswas 	 ACb/Agarta 	
• 	 V 

RL.Das 	. 	 DCD/Dhanbad 

M.L.Dey 	 CCD-III/Ca1cutt 	
V 

V 	 5• 	Nahánj Aich 	 COD-V/Calcutta 

	

60 • Deb i(r. Chakraborty 	• CCC-±I/Calcutt 

	

7 0 	Smt. Niva 0ogoj 	• 	- 	CCD/Gauhatj 	
V 

	

8, 	Tapas Earua 	 CCD-V/Calcutta 
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.1 	 2 	 A 	3 	Ji 

9, 	P.K,Bora 	 CCD/Gau.hati 

Somesh Bardhan 	 CCD_II/CaiCUtta 

Ajoy Bakhandi 	 OOD-IV/Calcutta 

S.Chakraborty 	 CCD-IV/Caicutta 

13 	D.Adhikari 	 MCD/Shillong 

14 	Kalyan Sen 	 SSW(EZ)/Calcutta 

The prompted D/Man Gr.  iii(c) will have to intimate 

his acceptarice/refusal of above promotion/posting withing 

15 days in respect of officials worki,ng in Calcutta and 

within 20 days in respect of official working outside 

Calcutta from the date of issue of this letter. The contro-

lling officers are hereby requested to ensure delivery 

of the promotion order to the particular person and to 

obtain written acceptance/refusal of promotion from the 

•promotedperson and communicate the same to this office 

within the days specified above. No conditional acceptance 

of promotion will be entertained. 

• 	In case no intimation of acceptance/refusal of above 

promotion is received from the promoted peson within 

the spedified date his promotion is liable to be cancelled 

without making any further reference. The controlling 

officer i also requested if any vigilance/disciplinary 

case is pending or contemplated against the abovepromotee, 

the effect of promotion should not be given to him and the 

• fact may please be communicated• to this office forthwith 

for further action. The promotee who accepts promotion 

unconditionally may please be relieved immediately without 
• 	

waiting for substitute with a direction to their place of 
• 	

posting. 	 • 
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ANNEXURE-2 

To 	 * 

The Ececut±ve Engineer, 	S 

Assam Aviation Works Division, 
Dp r  

uwahati-iS 

Sub :- Application for retention of Govt. Qtr. 
No P-308  

Sir, 	 - 

Being relieved from your office, I joined S.S.W. 

(NEZ), C..W.D., Dhankhetj, Shiiiong-3, vide this 

office order No. 15 (116)/93/SSw/NEZ)/114 dt. 27th 

Tan. 1 94 copy already endprsed to you. 

In this connection, I beg to state that I am not 

in a poition to vacate the above quarter at present that 

my two c'hild stdying in Central School, Bo -jhar, S  

Guwahati_17. 

This is for your kind information please. 

Thanking  you, 	 . 

Yours faithfully, 

Dt. 2.3.94 	 Sd/- 1-Migible 2.3.94 
• 	 . 	. 	 . (K.C.Baruah) 

Dman Gr. II. 

S .  

• 	 5' 

	

•• 	••.• 
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ANLXE3 

Government of India 
• 	 Central Public Works Department 

No. 1 ( 1)/wD/94/582 ' Dated the 7.3,94 

TO 

The S.S.W. (NEZ) 
C.P.W.D., 	 - 
5hillong73 	 - 

• 	Sub :- Deductjon.of Licence Fee of Qrt. No. 
• 	 P-308 (CPViD). at Gauhati Airport. 

• 	 ¼ 

Sir, 

• 	
Shri K.C.Baruah, D/Man, Gr. II Is having GOVt. 

Qrt.No, P-308 atGauhatj Airport. The standard Licence 

Fee of the abdve Qrt. is Rs. 110/- P.MÔ so it is requested 
to kindly deduct Rs. 110/- -  in each -month co* Mpulsorily from 

• 	 his pay bill under intimationto this office for record 
in the Licence Fee register. 

• 	 Yours'faithfully, 
• - 	

Sd/-. 
• 	

(Dr. R S. Sheoran) 
Executive Engine er, 

Assam Aviation Works Division 
C,P.W.D., GuwahatilS 

Copyto: 	
- 

Shri. K.C.aruah, 0/Man, Gr, Ii w.r to his lette 

dt. -2.3,94. He is alloweä to retain Qrt. No. P-308 till 
the annual examination of entra1 Schol:at Borjhar and 
after that he shall have to vLcate the above sId Qrt, 
failing which he shall have to jay Licence Pee at market 'rate. 

Sd/- Executive Enineer 
5.3.94 
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ANNEXURE-4 

-S  

To 

The Executive Engineer, 
ssam AViation Works. Division 

C.P.W.D., Guwahatj_15 

(Through Proper Channel 

Sub : Request for retention. of Govt Quarter. 
P-308 Type.iii. 

Ref : No. 1 ( i)/AAWD/94/582 dated 7.3.94. 

5 ir, 

As letter addressed to the S.S.W(NEZ) cpy endbr6ed 
• 

	

	 to me I liketo mention that, at present i am not in a 

p6sition to vacate Govt. Qrts. P-3 08, allotted to me due 
• 

	

	 to some unavoidable circumstances i.e. two of my young 

Sons ate studying in the higher classes at Guwahati 
• 	 Airport, Central School Borjhar.. One of my sone is going 

to be appeared in the School *inai, Examination in the 
next year. 

In this stage it is not possible for me to change 
their School 65uwahatj to Shillong and hampered their 
educatjona1 lIfe. 

So please allow me to retain the Govt Qtrs. at 

uwahati Airport fo another period f 5at least two 
years so that my sone can complete their final examination. 

There is no proper accommodation at Shillong whe 

. can shift my families. So please look Into the matter 
and oblige. 

1hanking you, 

Yours faithfully, 
bated 29th March,94 	 Sd/- Illigible 29.3.94 

(K.C. Baruah, D/M, II) 

Iv 

11 
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• 	 ' 	 ANNEXURE-5&6 

/ 	 Extract of : O.M. No. 12035(24)/77-Pol.II dt. 15.2.84 

& 

O.M. No. 12035(24)/77-Pol.II(Vol,iI) 
dt. 27.1.1987. 

"Retention of/Allotmentof Alternative general 

ppol accommodation tocivilian ernyee s/officers 

of A.I.S. pptedto North Eastern Region. 

Orders have been issued from time to time as per 

details given below for retention of.generai pool - 

accommodation/allotment of alternative general pool 

accommodation to civilian Central Government employees 

and officers of All India Service postedto the States 

of Assam, Meghalaya, Martipur,.Nagaland and Tripura and 

Union Territories of Arunachal Pradsh, Mizorarn, Andaman 

and Nicobar 1 slands for a period of three years from 

1.11.1983 to 31.10.1996 and in respect of Lakshadweep 

from 1.3.1984 to 31.10.1986 - 

I. OM. No. 12035(24)/77-pol II, dated 15.2.1984. 

I... 

S. 	Q.M. No. 1 2 0 3 5(24)•/77-pOl,Ii(VQl..II) dated 
- 	 27.1.1987. 	 - 

• 	 *******. * 

2. 	I. Civilian Central Government employees serving 

in the 5tates of Assam... Meghalaya, Manpur, Nagaland and 

Tripura and Unio Territories of Arunachal 'radesh and 

• Mizoram (these two UnionTerrjtorjes have now become 

tates) Andaman  and Nicobar Islands and Lakshadweep.. 

- 	. 
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(1) 
	

In the case of officers who are po'sted to the 

aforesaid States/Union Territojes and iqho 

desire to keep their family at the last stat4.on' 

of posting, in the case of officers who may be 

in occupation of accommodation below their 

entitled,typeon the basis of emoluments prescribed 

on the cucja1 date of the relevant Allotment Year, 

they may be allowed to retain the same accommodation 

in case the accommodation ocupied is from Type 

B toTypeE. For this purpose 1  emoluments prescribed 

on the crucialdate for the relevant Allotment Year 

will be taken intoaccount and not the emoluments 

on the date of transfer. Highest type of accomrno-

dation that can be allowed to b retained or 

allotted as alternative accommodation will be +ype 

E . 

•z; **** 

(vi) 'he àbveôoncessjon would b4 à&issihle if the 

Govêtnment servant is transferred from one State/ 

Union Territory to nohe± ithi the orth-Eastern 

Region, 	 -. 

(,vi) hë orders are applicable only, in case the officials 

are posted to Central Government offices, offices 

of the Union Territories and these orders will 

not be applicable in cases where officersare 	
/ 

.posted to public sector undertakings, Goverzirrtent' 

Companies, autonomous bodies. etc. 
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Annexure -7 

GOVERNMENT OF INDIA 
OFFICE OF THE SUPTDC. SURVEYOR OF WORKS (NEz) 

CENTRAL PUBLIC TtJORKS DEPARTMENT 
CLEVE S COLONY, DHANKHETI 

SHILLONG-793003 

No. 1/2/93/ssw/NEZ/572 	Dated Shillong the 5 Aprilt 94 

iEMORANDUN 

• 	Sub : Inadmissibility of HRA at the new station, if 
Govt. accommodation is retained at the old 
station be'ond a period of eight months. 

The undermentioned officials attached to this 

office are hereby informed that the HRA at the new  

station (Viz. Shilldng) will not be admissible in their 

CaS, if they retain the Govt. acomodation at the 

o1d station (Viz. Guwahati) for a period beyond eight 

months from the date of their transfer from Guwahati, 

FA Sl.No Name & 	Bate ojoi- Daeofreli- Dateof 
Designation ing this 	ef from pre- which the 

offic 	VIOUS office period of 
8 months 
will expir 
... __ 

1. Shri. U.N.Bo-rdoloi, 10.1.94 	28.12.93 	28.8.94 
D/Man Gr.II 

2, Shri K.C,Baruah 	18.0194 	10.01.94 	10.09.94 
D/Man Gr. II 	 - 

3. Shri 13.C.I3ora, 	08,02.94 	31.01.94 	80.09.94 
- D/Man Gr. II 

.. 
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The relevant Govt.  orders are reproduced below :- 

A Government servant, who, on transfer, has 
been permitted to retain Govt. accommodation at the 

old station on payment of normal rent of penal rent or 

retains Govt. accommodation unauthorisedly on payment 

ofrnarket rent, , etc. will not be entitled to HA - at 

the new station for the period beyond 8 morfths from 

the date of his transfer". 

Sd/- Illigible 4.494 

Drawing and Disbursing  Officer, 
0/a the S.S.W. (NEZ), CIP.W.D. 

- 5hiilong-3 

To 

Shri UN.Bordoloi, D/m, Gr. II 

Shrj K.C.Baruah, D/m Gr. II 

'Shri B.C. Bora, D/m Gr. II 	- 	 - 

Copy to 
	 - 

1. 	The Executive Enginee,Assam Aviation Works Divn., 
.Centrai 	Guwahati -781015. He isrequested 

• 	to intimete the date.. of vacation of Govt. accommoda- 
t.ion by the above mentioned Officials as and when 
-the seine is vacated. 	 - 

• 	• 	2. 	Bill clerk for necessary action. 	
S 

Sd/- 
- - 
	 DRA1ING AND DISBURSiNG OFFICER. 

/ 
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• 	 Annexure - 11 

NO. 12035(2)/94-POl'.II(Pt.I) 

Government of India 
• 	 'Directorate of Estates 

I 

New Delhi, the 17.6.94 

T.0 
.1 

• 	 Ei. RS.Sheoran 
Executive Engineer, 
Asam Aviation Works Division, 
C.P.W.D., 
Guwahati-15 

Subject 	: 	Retention of Quarter. 

• 	Sir, 

• " 	 Please refer to your letter No. 1 ()/AAw/93/14'?3 

• 	 dated 11.5.94 addressed to Shri S. Patnaik, D.E.II  on the 

subj ect cited above. Parawise replies to theclarification 

sought b'you are given below :- 

A Govt. servant transferd with one State in the 

North Eastern Region is entitled for retention of 

Govt. accotnrnodation at old station, provided he is 

transferred to a Central Govt. office. 

A Govt. servant transferred to Central Govt. office 

within the North Eastern Region from one State to 

another is' entitled to retain the Govt. accommodation 

at the last station of posting. 

1±. On posting to North Eastern Region a Govt. employee is 

v* entitled to retain accommodation one type below his 

entitlement. If an employee is occupying his entitled 

type of accommodation he is sanctioned accommodation 

one categoxy below his entitlertient. Till allotment of 

the next blow category accommodation matures he can be 

allowed retention of accQmmodation for a period of 2 
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• 	 ANNEXURE-8 

To 

• The Suptdg. Surveyor of Works (NEZ), 
• 	 C.P.W.D., Cleve Colony, 

Dhankheti., 
Shillong-3 

- (Through Proper Channel). 

Subject : In admissibility of H.R.A. at the new station 
• 	 if Govt, accommodation is retained at the old 

station beyond a period of eight months. 

Reference: Your Memo No.1/2/93/SSW/NEZ/572 dt. 5th April, 
1994- 

Sir, 

In response to the memorandum mentioned above on 

the subject I beg to draw yoir.kind attention.tö the 

following few points for favour of your kind necessary 

• 	
action please. 

I haejoined in the office of the SSW(NEZ),PWD, 

Shillong on prornotion during 18.1.94, leaving my family 

at Guwahati Airport. Accordingly I have applied for 

retention of the residential qtrso allotted to me at 

• 	 uwahati Airport to the Ex. Engineer, Assam Aviation Works 

ivision, Guwahati.  But the Ex. 2ngineer, has refused 

to keep my request for the same vide his No. 1(1)./AAWD/ 

94/828 dated 8.3.94. 
a 

Subsequently from your of ficeLmemo.  has been issued 

on the matter stating non-admisibilityof 

• 	 I-iRA etc. 2nNoxth 	- 

In North Eastern Reion the Union of India has 

provided some special facilities vide circular No, 12035 

(24)77 dated 15.2.1984 for the Central Govt.. Employees 

who are working in N.E. Zone are entitled to retain 

Govt. accommodation at old station as well as they can 

• 	 • draw HRA also. 	 • 
AO 

• 	 T 
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Instances are there where employees were allowed 

to retain Govt. accomrnodationat the old station and to 

draw HPA. As for example, (1) Shri N. Ehatta, Head Clerk 

of Uuwahati  Elect. Djvn. No,. I. had been allowed to retain 

accommodatjon at Guwahatj when he was transferred 

to Manipur Central Division, Imphal (ii) Shri N C. Das, 5  

Peon who has been transferred to Tura is enjoying retention 

of Govt. accommodation at old. station, (iii) Similar facility 

has been extended to the occupant of Qtrs. No. P-116 of 

Guwahati Airport, who has been transferred to Arunachal 

Pradesh, 

The occupants of CPUD. Staff qtrs. No. P-217, P-240 

P-138.P-137,P-129, P-142 and P-130 who have already opted 

for 	and no longer they are5CPWD staff, enjoying the 

CPWD qtrs. till date since 7/90 and so far no action has 
11 

been initiated against them. The fact clearly states that, 

there is no scarcity of Govt. resdi, accommodation. at 

Guwahati. Airport. The state off icer (Ex. Engineer AAD, 

Gauhati) is not allowing the retention in my case is nothing 

but simple harassment. 

Under the circumstances, I beg to request ypur good-

self to go through he circulars once again carefully, and 

allow the facilities extended to the Central Govt. employees 

serving within the N.E. Region as provided by the Union of 

India and oblige. 	I 	 . 

• 	 Yours faithfully 

Sd/- K.C.Boraah 
Draftsman Gr. .11 

O/o the SSW(NEZ), Shillong. 	- 
Copyto: 

The Estate Officer (Ex.Engrs.AAwn),Guahati Airport, 
Guwahati-15 for information & necessary. action p1. 

The Regional Secy., EDSA,234/4 A.J.C.Bose Road,Cal. •2C 
for information and necessary action. A photocopy of 
letter No. 1/2/93/ssw/NEz/572 dt. 5.4.94 is enclosed. 

ihe Branch Secy., EDSA,CPW,Shillong.3 for information 
and necessary action. A phdtocopy of letter no. 1/2/9a/. 
SSW/NEZ/572 dt. 5.4.94 is enclosed. 

Sd/- Illigible 17.5.94 

(K. C. Boruah) 

-446- 
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Annexure-9 

Central Public Works Department 

	

No. 1(1)/AWD/94/2277 	. 	Dated 9.8.94 
To  
The Superintending Surveyor, of Works (NEZ 
C.P,W.D., Cleves Colony, • 
Dhankhetj 
Shillong....3. 

• 	 Sub : Retention of CPWD quarters at Guwahati 

	

Airport, 	 I .  

Re : Your letter No. 1(2)/94/ssw/972 dt. 2.0.6,94. 

Sir, 

We have got 88 no. quarters of various categories 

at Borjhar, Guwhati_15; The are C.P.W.D. uarte 

constructed'f or departmenta1 staff agaihst the sanctions 

,issued by the Ministry of Works and Housing, New Delhi from 

time to time. 

Regarding retention of.these quartqs by the staff 

transferred to other station inside the N.E. Region, a 

reference was made by us to the Directorate of Estates, 

Ministry of Urban Deve'opment. They vide their letter No, 

12035(2)/94-pol,II (Pt. I) dabed 17.6.94 and even No 

dated 20,7,94 (Copies enclosed) have replied that the rules 

quoted in your letter under reference, apply to the Central. 

Pool Accommodation existing in places other than N.E.egion 

and do not apply to the Govt. accommodatjon avaiable in the 

N.E. Region. 

In view of above, you are requested to ask S/Shri 
j 

B.C.Bora, U..Bordo1oi and K..'C.Baruah, all Draftsman Gr. Ii 

of your office to vacate the quarters immediately. Acion for 

recovery of Licence Fee far the unauthorisdg period of 

Occupants may be taken as per rule. 	 - 

• 	 . 
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It is intimated that none of the above Draftsman 
0 	

Gr. II have vacated their quarters. 

'Yours fithfu•ily, 

.Enclo ; As above 	 Sd/-. 

• 	 (R. S. Sheoran) 
Exdcutive Engineer 

Assam Avn.Works Djvn, 
id C.P.W.., Guwahati-15 

Copy forwarded to :- 

1. 	Shri K.C.Earuah, D/Man,Gr.II, c 	S.S.W. (NEZ), 
• 	 C.P.W.D, Shillong_3. He may please refer this 

• 	 office letter of even No. 582 dated. 7.3.94 under 
• 	 which he was alloed to retain the quarter No. P-308 

till the AnnualxaminatiQn of Keñdtiya Vidyalaya 
- 	which were over in 4/94. In spite of that he has 

not vacated the above quarter. As such he. is to py 
Market Rent aft€i 4/94 till he vacates the above 
quarter. 

• 	 * 

• 	 • 	sd/- Illigible 

Executive ngineer 

• 	

'0 

/ 
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ANNEXURE -10 

To 	- 

The Executive Engineer - 
Assam Aviation Works Division 
CPWD Guwahati-iS 

(Through Proper Channel) 

Sub : Retention of C.P..D. Qtrs. at Guwahati Airport 
- 	Qtr. No. P-308 	 - 

Ref : our letter No. 1(1)/kWD/94/2277 dtd. 9.8.94 

Sir, 
With reference to our letter No, mentioned above.. 

regarding Qtr. P-308 addressed to s.s.w. (NEz) & copy to 
me has been received.  

That Sir, it is not possible .for me to vacate the 
above Qtr. at present as I am not getting any Govt. 
accommodation at Shillong where I an shift my family & 
live in peacefully. 

Moreover regarding retention of my Qtr* it has 
already been intimated to your good office vide letter 
dtd. 29.3.94 As a father I'cannot change the school and 
hamper the education of my children since one of my son 
is going to be appeared in School Pixai Examination which 
will be held in next year i.e. 1995. Moreover,- my wife is 
also need frequent medical check up as per doctors 
advice. 

Lastly it is my earnest request to reconsidermy case 
for retention the Qtr. as I am a Govt. servant working in 
North Eastern zone(Shillong) under great difficulties 
where private accommodation are not a-vailable easily, and 
rent is also beyond my reach. 

Yours faithfully, 

Sd/- Illegible 18.8.94 
(K. C. Baruah) 
D/Man-II 

Qopyto: 

1. 	The Chief Engineer (NEZ), CPWD,Shillong with the 
request to consider my grievances sympathetically 
mentioned as a:bove and necessary consent may kindly 
be given to retain the-'Qtrs. at Guwahati Airport till 
the School Final Examination of my son is over, 

2.. 	egional Secretary, EngineeringDraiflg Staff Associa- 
tion, CPWD, Ni2am Palace, 234/4. Acharyya Bose Road, 
Calcutta-20. He is requested to take up the case with 
E.E./AAID, Guwahati so that the Qtr. can be retained 
till the end of the Exam. of my son. As I am facing 
great difficulties due to the higher education & the 
illness of jny wife. A copy of iètt.-r received from 

• 	EE/AAWD is enclosed herewith for reference. 
3, 	Branch Secy., Eng. Erg. Staff Association, 5hi'ilongto 

take necy. action on the 'abb e issue. 

• 	 - 	. 	Sd/- Illigible 18.8.94 
K.C.Earuah, D/Man II 

r.., .. 
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\ 	months on payment of a normal licence fee under 

SR-317-B-11 and furthe'r rctention of 6 months may 

be allowed on specialgrounds on payment of twice the 

normal licence fee under Sr-317-g-22. If his turn for 

the next below category allotment does not mature even 

ater expiry of this 8 months, he has to pay damages 

for the accommodation in his occupation. Hoyever, if 

the category of accommodation next beiow type is not 

at all a -vailable at the last station of pos±ng and 

therefore such an employee cannot be allotted next 

below category of accommodation, in that case he may 

be allowed to retain the entitled category of 

acommodatjon. 

V 	The damages and rate of licence fee tobe charged 

from unauthorised occupatte of Govt. accommodation 

varies from station to station and is based on the 

prevailing market rent in the adjoining private 

localities Therefore the damages to be charged in  

Guwahati may be worked out on the basis of prevailing 

market rent in the adjoining localities in Guwahtj. 

2. 	The position explained above is applIcable to the 

general pool residential accoinmodation existing in places 

other than the north Eastern Region. These instructions 

• 	shall not apply to the Govt. accommodation available 

within, the North Eastern Region. 

- youS faithfuJly, 

Sd/- Illigible 	* 

(R.D.Saha) 
• 	 Deputy Director of Estates (Polici) 

-47 

• 	 / 	• 
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Annexure- 12 

Government 0± India 
OffIce of the Supdtg. Surveyors of Works (NEZ) 

Centralpu.blic Works Department 
Cleve C0j0, Dhankheti 

Shillong-793003 

No.12)94/SSW/972 	Dated Shillong the 20 June94 

* 	 To 	- 

The Executive Engineer (Estate Officer) 
• 	 Guwahati Airport, 

Central PW.D., 
Guwahat. 

Sub : Retention of Quarter in the last station. 
S. 	 S  

Kindly refer the representation -  of Shri B  C Bora 
and Shri U N Bordoloi, Draftsman Grade-Il addressed 
to Suptag. Surveyor of Works (NEZ) with copy to you 
regarding retention of Quarter in the last station. 
Shri B C Bora and Shri. U N Bordoloi joined this office 
on promotion after getting relieved from your office. 
Both of them intended to retain their Quarter at Guwahati 
Airport allotted by your office. 

As per Govt. of India of Works, and Housing O.M. 
No. 12035(24)/77-Poi. II dt. 15.2.84 Para (f)"The 
facility of retaining allotment of -Govt. accommodation 
in the previous station will also be available, if the 
Govt, servant is transferred from on state/union Territory 
to another within the North Eastern Region. 

According to the above para both Shri B.C.Bora and 
Shri U,N.Bordoloj are eligible to retain Govt. Quarter 

• 	at last station at their status. 

Kindly consider the representation sympathetically 
anc aonvey your direction to them through this office, 

Sd/- Illig-ible 18.6.94 
S 

	

	
Suptdg. Surveyor of WorksNEZ) 
Central P.W.D., Shillong-3 

S 

 L74 
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Annexure-13 

To 

The Executive Engineer, 
Assam Aviation Works Division, 
C.P.W.'I, Borjhar Airport, 
Guwahatj-761015 

(Through Proper Channel) 

Sub : Retention of Government Quarter at Guwahatj 
Airpprt, Borjhar. 

Ref : 1. No. 1(1)/AAwD/94/2546 dt. 13th Sept.' 94  

Sir, 	 S  

With referene to your office letter mentioned 
aboe addressed to S.E. (NEZ) and others regarding the 
subject asabove. 	 - 

In this connection once again I. request your 
goodsèlf to kindly consider to retention of Govt. 
Qtrs. at Guwahati Airport as because my children are 
studying in hiher classes and in this stage being as 
a father I cannot hamper their educational life. 

A School certif,icate regarding educational proof 
of my childn is enclosed herewith for your roady 
reference please. 

'Therefore I request your honour a coftsiderabie 
decision is requested from your end please, for act 

• 	of your kindness I shall remain ever grateful to you. 

• 	Thanking you, 

Yours faithfully,. 
Enclo : School certificate • 	

J. No. 	- 	 Sd/- I.C.Baruah D/rn ii 

• 	dtd. 1.3.95 Shillong-3 	O/o S.S.W.(NEz),  Dhankheti 
hillong-3 4 

Copy to 

The Chief Engineer(NEZ), .C.P.W.D, Shillong with 
a copy of School Certificate for kind consideration 

• please. (Through Proper Channel). 

Sd/- K.C.Baruah, D/m II 

pji 
7V 

• 	 •- • 



40 

Annexurer13 

KEN]DRIYA VIDYALA BORJHAR 
GUWAHATI-17 - 

CERTIFICATE 

The following chiidrn of Rank Draughtsrnafl grade II 

Name Kanak Chahdrá Baruah of C.P.W,D, S.S.W. Unit 

are studying inthis Vidalaya (NEZ) Shillong-3, 

Master Pebojit BAruah Class X-C Admn No. 5826 

Master Biswajit Baruah Class IX-A " " 	5819 
I 

The current Academic. sessthoi2 is from 1st May 1 94 

to 30th April 95. 

Date 242.g4 	 S 	 Principal 
I<endriya Vidyalaya 

Borjhar 

- 	 - 
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ANNEX URE -14 

REGD,A/D 

Government of India 
Central" public Works Department 

No. 1 (1)/AAD/95/713 
	

Dated the 21.3.95 

To 

Shri K.C.Boruah, 
D/Man, Gr. -hZ, 
Office of the S.S.W. (NEZ) 
C.P,W.D, Cleve's Colony, 
Dhankheti, - 
Shiliong-3 

Sub : Vacation of Govt. Quarter No. P-306 
at Guwahati Airport. 

You had been transferred and relieved from this 

Division on 10.1.94 amd according to the allotiient rules 

you were entitled to retain the Govt. accommodation upto 

2 (two) months from the date of relief i.e. upto 9.3.94. 

However your request had been considered to retain the 

quarter upto 4/94 (30.4.94) on educational ground. In 

this connection this office letter No. 1(1)/AAwD/94/2277/ 

dt. 9,8.94 may be refercd to.' 

Inspite of repeated request/directions issued from 

time to time you have not yet vacated the Govt. quarter. 

As such you have made yourself liable to pay penal 

rate for unauthorised occupation of said quarter w.e.fforn 

1.5.94. 

You are once again directed to vacate the quarter 

No. P-308 forthwith and hand over the vacant possession 

of the same to this office. 

Damage charges bill in respect of the quarter for 

the unauthorised occupation w.e.from 1.5.94 is being 

sent separately for effecting necessary r?covery from you 

which may also please be noted. 

Sd/- Executive Engineer, 

& k. 	Assam Aviation Works Divjjp, 
CPTJD, Guwahti-15 
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•Cop to :- 

1, 	Shri U.N.Bordoloi 1)/Man, Gr. II office of the S.S.W. 
(NEZ), CPWD, Cleve's Colony, Dhankheti, Shillong-3. 
considering your representation No. Nil dated 4.1.94 
you were granted retention of Qtr. upto 8/94 and 
directed to vacate the Govt. Qtr. No. P-208 by 31.894 

videT.O, letter.of even number dated 9.8.94. 

A lot' of request4directions had, been issued to you 
• 	from time to time but all requests/directions were in 

vein. 	 . 

• ' Hence you/ ar.e once again requested to vacate the Qtr, 
No. P-208 forth with and hand over the vacant 
possession of the same to this office.- 

1)amage charges bill in respect of the quarter for 
unauthorised, Occupation, w.e.from 1.9.94 is being 
sent separately for effecting necessary recovery from 
you,which may also please be noted. 

The S.S.W. (NEz), CPWD, Cieve's colony, Dhankheti, 
• 	Shillong-3, for favour of further necessary action 

p1ese. 

The, Superintendin 	ngineer, Asam'Centra1 Circle, 
CPWD, Guwáhati-21 for favour of information. 

21.3.95 . • 

Executive zngineer 

I 
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• 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH AT GUWAHATI: 

In the matter of : 

O.A. No. 66/1995. 

Shri Kanak Ch. Baruah 

..v s... 

Union of India and others. 

—And-. 

1r1 the matter of :- 

Written Statements submitted by 

the Respondents No. 1,2 & 3. 

4 	WRITTEN STATEMENTS:: 

The humble Respondents submit 

their Written statements as follows. 

That before submitsion of'parawise replies 

the Respondtts beg to state that exactly a similar 

case being O.A.. No. .242/94 Shri Bharat Ch. Bora —Vs-

Union of India and others have been dispossed up by the 

Hon'ble Tribunal on 22.12.94 summerjly rejecting the 

same. The instant case is covered by the same judgment 

passed by this Hbn'ble Tribunal. 

Annex6re-1 is the photocopy of the judgment 

dtd. 22.12.94 passed by the Hon'bie Tribunal. 

• That the Respondents submit that inview of the 

above judgment which covers the O.A. No. 66/95,the instant 

case is liable to be dismissed. 

. 
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3- 	That with regard to statements made in paragraphs 

1 1 2 0 3 1 4  & 5 of the application, the Respondents have no 

comments on them. 

	

4. 	That with regard to statements made in paragraphs 

6.1 & 6.2 of the application, the Respondents beg to state 

that the applicant has. aieady been relieved from the Off lee 

of the Executive Engineer, Assam Aviation Works Division, 

C.P,.W.D.,Guwahati-1 on 10.1.94 and joined at Shillong on 

18.1.94. As per policy the Govt. servant transferred to a 

place-outside the station is allowed to retained his accomo-

datlon only for 2 months qnd he was to vacate his quarter 

No. P1308-Type-ui  by 10.3.94 but he has not yet vacate the 

qq art e r, 

That with regard to statements made in paragraph 

6.3 of the application, the Respondents beg to state that 

the applicant filed an appeal to the Authorities vide letter 

dtd. 2.3.94 allow him to retain the Govt. quarter, on the 

ground of his two children studying in Central School at 

Borjar. The retention was granted and accordingly he was 

to vacate the quarter on 31.5.94 but the applicant not yCt 

vacate the quarter. 

That with regard to statements made in paragraph 

6.4 of the application, the Respondents beg to state that 

a representation dtd. 29.3..94 intimating Kis unwillingness 

to vacate the' quarter on the same ground of eucation,of 

his children at the same school at Guwahati. In this connec-

tion the respondents do not think that.this ground entitles 

a government servant to have government premises at a place ,  

where he wants to educate his children. 

0 py3.. 
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That with regard to statements made in paragraph 

6.5 of the application, the Respondents beg to state that 

it is true that DDO, Office of the SSW(NEZ) .. CPWD,Shillorig 

vide his letter No.1/2/93/SSW/NEZ/572 dtd. 5.4.94 had inforthed 

the applicant that he is not entitled to draw the House Rent 

allowance at the new station if he retains the Govt. accoi'no-

dation at old station for a period beyond eight months from 

the date of transfer. In this connection the respoddents would 

like to refer and rely on the guidelines communicated vide OM. 

No. 12035/24/77_I1 dt. 15.2.1984 (FRSR V Page 

An extract of the relevant govt. orders are reprodu_ 

ced below. 

* A government servant, who, on transfer has been permitted 

to retain Govt. accomodation at the old station on payment 

of normal rent or penal rent or retains govt. accomodatiôn 

unauthorisedly on payment of market rent etc., will not be 

entitled to HRA at the new station for the period beyond 8 

months from the date of his transfer," 

In view of the above, the action of the respondents to 

discontinue payment of HRA with effect frorn.11.9.94 is 

perfectiy in order. An exlract of the FRSR V P-. is enclosed 

in R-3, 

That with regard to statements made in paragraph 

6.6 of the application, the Respondents beg to state that 

the Ministry of Financd, Department of Expenditure, Govt. of 

India has clarifiedthe relevant provision of their office 

Merno.No, 11016/1/E.II(B) dt. 29.3.84 as regards to the 

• benefit of HRA to those civilian Central Govt. employees in the 

North Eastern 1egion. Aii extract of the relevant O.M. No.2(6)1 

94.E.II(13) dt. 17.11.1994 iued by the Gtt. of India,Ministy,  

of.  Finance,Departrnent of Expenditure isreproduced below. 

p14. 
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" The benefit of HRA. under Para 1(d) of this Ministry's 

O.M. dtd, 29.3.94 is admissible only to those Central Govt. 

.Civilian employees who are transferred'frorn outside North 

Eastern Region and who continue to keep their families out- 

side N.E. Region at the last duty station. These Central Govt. 

employees on subsequent transfer to another state/UnIon Territory 

within North Eastern Region woMd continue to be entitled to 

this benefit provided their families continue to stay in the 

same place outisd the North Eastern Region; 

Those employees who have not been posed to the N.E. Region 

from outside the N.E. Region will not be entitled to this 

benefit?.. 

Keeping in view the above guidelines and directives, the 

applicant is not entitled to the payment of double I-IRA 

(Annexure-R_4) since he has not been transferred from outisde 

the N.E. Region. 

9. 	That 1  with regard to statements made in. paragraph 

6.7 of the application, the Respondents beg to state that 

- as regards the retention of the Govt. accomodation is 

concerned, the respondents would like to mention the followigg. - 

f acts • The letter No. l2035(2)194_pal. II (Pt. -I) dt. 17.6.94 

of the Directorate of Estates (Annexure R5) clearly indicates 

that theoccuparit in the event of his failure to vacate the 

Govt. 'accomodation within the period of 8, months from the date 

of his transfer, is liable to pay damage charges. The aspect 

of the' rntion of the Govt. accomodation has been further 

c&arifid by the Directorate of Estate .vide his letter No.12035 

(2)/94-Pol.II dt. 20.7.94 (Annexure-R_6). An extract of which 

is reproduced below. 

1tIn Para 1 o-our &etter of even number dt. 1.6.94, the 

poition regarding provisions f 	retention 5f  General Pool 

/ 	 p/5... 
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residential accomodation available at the stations other 

than North Eastern Region has been indicated. Retention of 

accomodation at the last station of posting is to be allowed 

to an employee on his transfer from any other place to the 

North Eastern Region. 	. . . . . . . . . . . .. . .. . . . . . . . . . . . . . . . . . . 

it has been clarified that the instructions regarding 

retention of Govt. accomodation by the Central Govt. 

employees are not applicable to the Govt. accmmodation 

available in the North Eastern Regiori.If an employee in 

occupation of Govt. accomodation in North Eastern Region 

is transferred to some other place within the regionhe is 

not governmed by these instructions". 

The applicant is, therefore, not entitled to retain his 

Govt. accomodation at Guwahati since he hasnot beentransfe-

rred from outside the N.E. Region. 

That with regard to statements made in paragraph 

6.9 of the application, the Respondents beg to state that 

it is further clarified by the Respondent that the Govt. 

accomodation occupied by the applicant is not "General Pool" 

accomodatchon, it 1s a Departmental quarter meant for the 

CPWD staff poseted at Guwahati Airport in partiàular. 

That with regard to statements made in paragraph 

6.10 of the application, the Respondents beg to state that 	
C 

they would also like to draw atentidn of the Hon'ble 

cAT,Guwahati Bench .  to the judgment dej.ivered in the O.A. 

No. 242/94 (Copy enclosed). This case was also similar in 

nature and the request of the applicant for retention of 

the Govt. accomodation was st aside. The applicant was 

Shri B.C. Bora, who was also one of the Govt. emp'loyee 

promoted and transferred from Guwahati to Shillong alongwith 

the present applicant. 

p/6.. 
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That with regard to statements made in paragraphs 

6.11 and 6.12 of the application, the Respondents have no 

comments on them. 

That with regard to statements made in paragraph 

7 9  regarding eliefs prayed for, the Respondets beg to 

state that the applicant is not entitled to any of the 

reliefs prayed for and as such the apIication is liable to 

be dismissed. 

That with regard to grounds of the application, 

the Respondents beg to state that none of the grounds is 

maintainable in law as well as in facts and as such the 

appliction is liable to be dismissed. 

That with regard to statements made in paragraph 

8,regarding Interim relief prayed for, the Respondents beg 

to state that in view of the facts' and :cjrcumstances narrated 

above the Interim order is liable to dismissed. 

That with regard to statements made in paragraphs 

9 to 13 of the application, the Respondents have no comments 

on them. 	 - 

That the Respondents submit that the application 

is devoid or merit and as such the application is liable to 

be dismissed. 

 — 

 

Verjfj c ation  — 

I, Shri Er. K.K. Choudhury,Executive.Engineer,Assam 

Aviation VJorks Division,C.P.W.D.,Guwahati15 do hereby solemnly 

declare that the statements made above are ture to my knowledg 

belief and information and I sign this verification, on th S 

3 1 jLtk day of MAY/95 at Guwahati. 

DECLARENT: 
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cTh:TL Ar 	IST1AT IV E Thi 	J;'/L 	 I 

cuv:/:I 	nCiL 	: 	UV.AHtT1 	- 

Sri xth Ch, 	Bcr a ... 

Wif indlo L OlS. 	 •.. 

THE F :;:' 3LE JTICE 51 1JU 	t.'.0 	 \'l:: c!:/JrLI-N 
THE BLE S 1II G 	L. SANL?lNE, 

• 	 Fr th 	°Aj.i.:Iicnt 	•. , 	 Li. 	J .L. 	ikai, 

/ 

Ftr thc. 	i.pcnderit s ... 	Li. 	. 	All 	Sx .0.0 . 	 .C. 

I'1r J.L. 	Sarkar with i'r N. 	Lhanda 	for • 	22.12t94 

0 the applicant. 	Mr S. 	Au, 	learned Sr,, 	C0G.S.00 

For the respondents. 

9" 
F rom AnnBxure3 	it is clear that the 

• 	0 applicant who has been transferred ~t8ec 	not 	want 

• tü 	VaCatB the quarter in 	questicn 	t.Ui 	I it 

• got clearanCO from the Doctor as his wire was 

in.advanc8/L8t2ge or pregnancy. The sam9 

0 • 	requeSt'ia8 repeated by him in FnnexUre-Y. 

) Mr M. Chanda, 	learned counsel for the eppli- 
'V 
0 )cant states that according to the jn5tUCtjOflS 

• received the applicafltts wife has had the 

0 delivery in the month of November 1994. On 

• 	that ground, 	therefore, 	the applicant cannot 
• 	. be allowed to retain the quater in question. 

- •--•-• 	••i' 

,-• 

• ... 

' \ 
• 	. 

	

'I 	 ... 

• 	 -tttI 

• • 	 7 
• 	 •• 
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22.12.94 
. 	 1 

r J.L. C' aikar who also appeor,  

for the aplicaflt dre4l our attention 1.0 

pars 2 .  of Annexure-3 1  wherein the 	 t 
• applicant had stated that Ehl5 child 

is rading in ssmese hedium in 

Guwahati and BS there is flOrKSChC)01 of 

that medium at ShilJ.oflg that may be 

considered as a circumstance for his 

retaining the existing quarter and 

ubmits that for the sake of the 

educ,atiofl of the child the applicant may 

be allowed to retain the quarter at 

Guwahati. We do not think that this 

ground entitles a Government servant to 

have Goverfljfleflt prëmis9s at a place 

where he wants to educate his children. 

He has to make hit own arrflgment. 

Morebver,- the academiC year as we were 

told wàuld close by the end of 

December 1994 and it 	for the 

applicant tc plan boi 	thr 	rtc>t 	yeal 	fcr 

s-..' t•../ 
schooling of his child. 

t•..-. 1 	' .f 
Mr Sarkar sught to urge a 

/ 
legal contention relying upon the 

L /1 OM. $ issued by the Gov ernment on 

lOb/ 	,rLd 	971 ..19 87 and contend'- 
- 

that the applicant would be entitled to 

retain. theaccomtflodati0n at Guwahati 

even thäugh. he i transfeted. First of 

all, it is not shown that the present 

-• . 	. 	
accommodation is below the type to which 

the applicant is entitled to t-tS -G 

on the basis of emoluments as is the 

requirement of that circular. Secondly, 

.Annexure-6 makes it clear that the 

said memoranda did not applY to 	 : 

Government accommodation available in 

the N .ç. Region. That is also 

• 	
•• mentioned in the letter of the Deputy 

-D1rector of. Lstates dated 17.6,1994, 

• 	fl8X 	
-iO. The accommodation in 

question allotted; to the applicant is 

Government.... 

• 	..... 	. 	
. 	.-' 	

.•. 

LI 
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22.12,9 
Government 

accommo d ation. The benefit OF 

• 

	

	 those emcitsnda, thereiCro, cannot be 

a
vailable to the applicant, it is true that 

the Suporintendi 	urVoyOr of Jork, 

C.P .W.D., Shjllong, had requested the 

Executive Enine0r (Estate OIficer), 
,Guwahat1 airport, C.?.W.0,, twice, i.e. on 

20.6.1994 and 1 .9,1994 that the.applicaflt 

may be permitted to retain his present 

a ccommodation and his 
representation may be 

sympatheticallY considered. The ExecutiVe 

• i 	 Engineer informed the said SuperintendiflY 

Surveyor of Works by leter dated 13.9,1994, 

cnnexUr9-9'9 that the request of the 

a
pplicant to retain the quarter cannot be 

entertained. 

Lastly, the question il ext.cridin) t.! 

benefjt under CL GUI.a.ndeF the memoranda 

even if' were to be considered cannot be 

granted as the request of the appliCant had 

been to permit him to retain the quarter 

till the need oh medical ground was over. 

As earliOr said that ground was owing to 

advanced stage of pregnancY of his wife. 

I 
I 	Io other ground has been shown. Under the 

circumstances no prima facie case is 	• 

tting the application. 
disclosed for admi  

The applicant was informed as far back as
'  

on 8.3.1994 vido AnnexUrB2 that it will 

not be pos5iblO for the respondents to 

allow him to retain the quarter after 

• 	, 31.3.1994. The applicant has chosen to 

approach this Tribunal only on 19.12.199
4 . 

He has already bad the advantage of 
retaining the quarter during all this time 

' and S 
there does not appear to be any 

further time, we 
good'reasoflto gran him  

direct . . S 

• 	
.:' 	 -• 	

•'. • 	

'0 
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3.No,242/94 

• DATE 	 COURT 	ORDEfl 

'22.12.94, 
I 	 ' direct that the respondents shall not 
1 	 I 

e/ict the 8ppiicanti1.. .'2.l994. 

I 	 I 

I 	The application is summarily 

'.rejected subject to the above direction. 

hr S 	l,the learned Sr. 

( 	

, C .G.S .L. was present at the hearing on 

'notice. 	. 

Copy of the order to be supplied 

to the counsel for the part3es. 

VICE CIIhLN 

Kepstered with A"L) 	 . 

Ctt 	 Io'4 	 Date I-c. 	: 	 - 

Copy f 	infrrnation & necCLy action t : 

Shri BhaLath Cha11dra B ora t  Draftsnan Grcde ii, o ffce of the 

Supcxintending S urveyer, Vork$, Shil 
The Secretry, Govt. of Ir1dia, W.nistrY of Uxban Devlcpnefl"., 

Nev,,  Delhi. 
The s u perintending Surveycr of Vorks, (NEZ) C.P.\.D., Claves 

,Colofly, Dhankheti, Shillong. 
The Executive agineer, AS5aTT, Aviation Vorks Eivisicn, C.P.V.D., 

Guvhti - 15. 
5 	?.1. W. Chenda, Advocate, Gauhati High Court, Guwhati. 

~ 6 ~ 	r. S. All,  Sr,C.G.S.C., CaAITA, Gahati er;ch, Guohti. 

CiIOh OFFICEit (J 

4/1 . 	 • . 

- . 	4 • : 4 
• 	

. -; 	.:.C'-.•t.• : 
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8. Retention of Quarters 
Swamy's—FR & SR, Part I] 	 - 

Normal period of retention.—An employee who is allotted a Govern- - - 
ment accommodation is normally permitted to retain the same till it is 
surrendered by him or he ceases to occupy the residence or the allotment 
is cancelled/deemed to have been cancelled for any reason by the Director 
of Estates. 

GOVERNMENT QUART RS 	 83 
Concessionaj period of retention..._Employ es 'families max' be permit-ted to retain the quarters for the periods 

Table below, on payment of normal licence  
not d against the events in the 

ree.  

Events .Permissithe period for 
retentionof the residence 

(1) 	Resignation, dismissal, removal or tee- 
minasion of service or unauthorized - 

cc absence without permission 	•.. I mcnsh. 
Retirement or terminal leave 	•. 4 m4-iths. 
Death of the allottee 	 •.. 12 months. 
Transfer to an ineligible office at the 
station 	 ... 	

.. 2 m4ths. 
Transfer to a place outside the station... 

2 mofiths. 
On proceeding on foreign service in 
india 	 ... 	

•.. 2 months. 
(ill) 	Temporary transfer in India or transfer 

to a place outside India 	 •.. 4 months. 

Leave (other than leave preparatory to 
retirement) 	 ... 	

•.. 4 months. 
Maternity leave 	... 	

... For the period of maternits leave plus 
the leave granted in continuation sub- 

Leave preparatory to retirement 
ject to a maximum of 5 months. 

... For the full period of leave on full pa >  
subject to a maximum of ISO days. 

Study leave in or outside India 	... (c) 	In case of occupation of an a;- 
comrnodation below entitlemen-
for 	the 	entire 	period 	of stud. 
leave. 

(b) 	in case of occupation of the en. 
titled type accommodation, for 
the period of study leave but no: 
exceeding sLx months: if the stud' 
leave extends beyond six months. 
the Officer may be allotted alter. 
native accon -m- datjon 	one type 
below entitlement 	on the expirs 
of six months or from the date of 
commencement of the study leave 
if desired by the aliottee. 

Deputation outside India ... For the period of deputat ion but no: 
exceeding six months. 

Leave on medical grounds 	... For the full period of lease. 
On Proceeding on training 	... 

._ 	_.__. 	.. 	__. For the full period of training. 

The allotment of the accommodation will be deemed to be cancelled on expiry of the permissible period unless the employee resumes duty in 
an eligible office in the station immediately 
period.-_-SR 317-B-I1. on expiry of the concessional 
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c'Overnmen t Of India 
trl kubl Ic "orks Dejar tmen t 

%11 

IIUI- IIIIbA  

1(1)/AAWD/94/ 	 ited theZ—/3/94. 

The S.S., (NEz), 
CPjfA  Shi.11ong _3. 

ef 

L• 

1.. 
I 
r 

-/4 

Sub 	Deduction of Licence Fe c  of 'art, No P-308 (cr: ;D) a t Gu wn ha ti /irpo r t. 

Si. r, 

Shri K. C. Rruah, 1)/1nn , r.- t , is hrir, 

Govt. Ort. No, 1.-300 t Guwajitj Atrrort. Lhc stindnrf. . Licence 

Fe of the above ort. is P. iz. 10/-. j• sr it is ±equetd 

kindly deduct R3. 110/- In each rcoth ccrpu.sori1y from h.s 

py bill under intimation in this office for recor3 ir. t1e 

Licence r-ee rei3ter. 

I 

Yours fitl1y. 

_-1 ••• - 
(Er. 	R. 	, 

' Exccutjv 	flifle'r, 

c• (I Assani AItio 	
' 1orkR i)lvIrton, 

CIWD, 	(ijwh - 

• Cy to : 	Shri 
dt. 2-3-94 	He is 

K.C. Bruah, 
illowed W 

D/'an Gr.-.II w.r.th hir 	t 	r 
 • 	; annual 	exmin -itc'r of cent.ril 

I. ret-,Ij 	Ort. No. P302 	the 
SchiDl 	It BorJhir anc3 F31t'r he s afl. 	have 	' 

shaLLwe to pay 
v1cte the above 

that 
sJd 	rt. 	faUfrng ux'he j LlcGnce at 	tc(- rate. 

EXCtjTV; 

11 

I 
.1 



(b) (i) The a llo,vance shall not DC 
accOrnt10ttb0fl provided by GoVCrfl1Thm or those tO sst1Orn 
acconilodtbofl has been offered by Gosei nmcflt hut who 
have refused it. In the latter case, the atlOV.WCC 

55111 nOt be 

admissihlC for the period for which a Gs 
oerlimchit servant 

is debarred from furth1 
allotment of GOseflhtThh1t accom-

modation under the all t',ncflt ,ules 
a pplicable to him- 

(ii) 
The house rent allowattee drawn by a Gosci nmcnt 

servant, 

who acceptS allotmelit of GovcritmCiV 
.ICCOI1II1 dat ion. shall 

be stopped from the tlat of oCctiPatlo. or horn the eighth 

day after the date of allotment of Goscrflmt ccommo-

tion. w
hichever is earlier. In case of rcfual of allotment of 

Goveinment ccOIflhl) ti0fl- house rent 
a lbosvaflce shall cCLse 

be admissib front the date of allotment of GovCrflmt 
to 

acconUi)3ti In case of 
surrender of Govern nicut accom-

modation. the house rent 
allowance, if other" ise 

of 
will he payable from the late 	

5uch suirCil(lCr 

	

NOTE. --In t lie case of 5urrciidet ol (;ovCrnm' accolli 	
at 100,the 

house rent allowance, if otherwise adrnlssihk, will 
he pa\ahlC from the 

date from which '00 :tccOfltflhtt0h1 ceitilleate Is ILIC(l by the accOn 

modation 0n i rol1ing authoilY 
- 	 .,il.sl mnI of Govern - 

(iii) 
A Govcrflhlleflt scrvaflt dct%trre trout . 

tueni aeconliflo utlOfl due 
to unauth0r15 	

5 h_letting or for 

other breacheS of rules, hut excluding those 0VC1Cd by clause 

(b) (i) above will be li gihlC for house rent allowaIiCC durifl 

the period of such debarflit. subject to the f
ulfilment of the 

usual conditions except that the condition that he must have 

applied for but not rovid with Government accomm p 	
odation 

c3T. - 	 - 	 - 	

GENERAL ikkik-Lb  

Rent Allowance 

equests for.r. 	

that but not OCL 

of House of 1tial aof ad msibtY CstriCtbon. 	
agree 

3. CaICUttL 	 ... 	

•.. 	All types 	 The 	

the cond' to them 
	

h bce

.vhose
0fen1p - 

4. Madr 	 ... 	
•. 	All YP 	

ded - 	tcrs allotted cir tuffl

Lv  

6. Shinila 	 ... 	
-. 	Types A, B, C & D 	

d ve 	 nistry of Fi 	
Allowance may 

5. Bai)al- 	... 	
All types 	

in respect 	
to them nance (Department

al 

7. Far,d 	 ... 	
-•• 	All types 	

fltOflW'dth eligible fort of the rCfl 
at House Ri. 	

However. 

	

X) 
thaS been 

S. Indore 	 ... 	

•.. 	All types 	
I 

th 	 f CO

rLd  
9. Nagp 	 ... 	

... 	Types A, B, C, D, E & El 
fter rst11tIOt" 

11. Chandigth 	... 	

•.. 	All types. 	 q 

10. Gha 	 ... 	
•. 	All types 	

allotted to them 	

elct from 2612 986. TiU 	 y The Government servant5 Who after submitti4g applications 
refuse to ese 	

try  
L pitiflCflt of orders'' 	

f FinaflC 	
%91987. 	

dated 
accept acco,fl1ndaL loui offered/allotted or who, after having accepted such ccurn0° 11020,1/ 

-E. 11(B). acconOdL,)fl surrender it as referred to in Paras 
ri), (ii) and (iii) above their 1. 

M.UD.. t)U - 

	 , hh- 	those 	iccupY 

will 
be con.si(Iered again for allotment of Government Accon1odation 

	bcr. 1987.1 
1G.'.. 

at the same sta, 	
accordance with the provisions of S.R 3 '7-8l0 	C)CI3. The (;ovcrnmcn, .st...

ant who after submitting his annual 
appli_ 

cation s  for allot jnfl succeeds in making his 
Own 

arrange5 for residen 
tial aceomind.,il and infornis the Directorat e  of Estates or, as the case 
may be, Re,onal Oulices before 

any accommodation is offered! 
allotted to bun ill 

he deemed not to have suhmiUed the application for the purpose of l)aragrtph 
I above. 

These oid,- 5  take e1Ict from 
1 -I985 and will re 	in force up 

	

to 3Ist Deceniher, 1987, unless revised earlier. 	
main 

 
This sues with the concurrence 

of the Finance Divl10 of the 
Ministry of Wo, k5 and 	Using ride' their U.O. N 	& E/D II a/ 
85, dated the 2801 March, 1985. 	 o. 702/w  

G.i., Dircctoratc of Et3 5  O.M.- No 1985 and the 24th AprIl 1987. 	 12034 (I)12.p0j Nfl dated the Ithh April, 

uJ 
'louse Rent A//oij.a, to 

Officia/s irhos1' initial allot- ment has bee,, re.rlr/ct(.d to partlea/ar beau,3
,  on P°j'mt-ni of licence  fee 

In accordance  with i!ie orders issued in this Directorate .s O.M. No. l2035' 
9/8Pol U, 

daie the 26th December, 1986, 
requests Ir restriction of allotment from olflcers who are not already in 
occupation  of any gcner pool acconmocJattn would be entertained 

Only 
if they agree to bear the 

rental fiabilit) f'onI the 8th (lay of date of 
iSSUC of the first allotment 

letter. In case 5  "here such request s  arc received before  iue of the allot-
ment letter, such IcuC5t s 

 would be entertained only if the persons agree to bear the rental liability 
in re,pec1 of quarter which 

Would be allotted 
to them in their uJn. In other words 

in 
the case of persons who are not allottees of general pool accorna,io 
initial 

restriction of allotment 
WoWd be 

made only on payment of 
licence fee of the quarter already 

allotted or 
 that ouId be allottedtill accommodation 

in the locality 
Where initial allot rncnt has been restricted is made.  
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Ministry of FindnCo 

• 	
ttin 	 naite 

 
,)JI1/I 	 17th Noy1994 

• 	 .'•,. 	

c' - 	____ 	 ,•• 

6ubjects Allowances and facilities for civilian ernplojeaa of 
the central 400vernn vervin 	te . ateee and 
Union re1ritories of 'oth_E.a3tCru 	i'o ,C3arifi.. 

.On on the:Admissibiii4pM 

The..undersjcrned is directed to refer to thia,e,art 
rrent'a' 0.Mdo'41Qi6/1/E,II(D) dated 29..3.84, 0fl  the above citád 
subject and to say that sorrp refeenqe3 ha 	zceivod from, 
I4ini&tries/Dpartrants ee)inc1arifit1onbout the adtnisni. 
•bilit 	under £'ra ; (pp., 9.jOab9ye 	t4bed 19.)6i 

• 	 - 	 •  

!' 	

-••,---. 	•_ 	• • 	2,, •' 	,hepoint ris?dd the,plri 	onTarc
3 
 . 3.ven as 

	

•unacrs. • 	 • 	.1•• 	- 	 •• 	I 	••4

rl r1' m '  I 	 CTT)i2 i 	" 
• 	S4hetherbenefjt of -HRA would be • er 

admissible wdc Paral'(o)of th" 	1(o) 'ohieMin'5, 
above..rrntioned O,M.to those. 	'O,M.dted,'29.3.04 4'. is ad- 

Y 	civilian centalcovtem.loyea 	 to:thOsO' 
in th 	orth.2asturn ogior, 

• •. 	have, not been J>o3ted from •outide', 	 tr4s.. 
•. 	•': N,E.}ioribut.hav 	 fo'n"odtsicSe 	th 

	

• 	Y.' 	d within NohEaste.-. 
• 	,cBion and )ceep their' families - continue . o çep .hei 

• ( (Y at the a&t: duty station. 
Re g  

	

o
• 	 • 	L - 	 •..., 	 • 	•'.' 	- 	

• 	 1 

; G3vt 	 - 

?'. L--. 	• 	••'• 	-• ••-•• 	-•• 	•• 	' 	 F; •• 	, -..• 	• 	• • • • 	• 	S 	• 	• 	• 	Ste/Unii 
• 	• • •• 	• • 	 ;t1jnte 1I 
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- -, 	 QQntifl 	Y3S 
• 	- 	$ r 	 arte place usLe thø 

Nth-E.sern 0. 
.• 	i 	 .• 	Thoa em4oye8 ho 

	

-; .- 	•-•• 	•. 	ha ve ,  no been os A 
'•• 	 • j, 	': ' 	thera Regibp from.put.'•-..' 

• 	 • 	•. 	• 	 's1e th ) 	Fion' 	T1]. 
• 	- 	

' 	 e'.entitIedO.hi$ 
• 	

l, 	 ' - 	 )en jt, 

	

• Ila •i 	 :. ., 	.: 	 '.,• 

 Unde r&ozet 	 •, 

	

' 	 trccal  

(-1 	•," 	(JJ 	• 	• •' 	• 	•. 	• 	• 	•p  ••, 	• 	- 	,••.-' 	:'•.•..' 	?,''..f; 	 ,,• 	• 
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No.12035(2)/94pol.II(pt,] 
1. 	 Go'ernment of India 

Directorate of Estates 
• • • 

New Delhi., t,he I 1- & (9 

Er 0  R.S. Sheoran, 
Executive Engineer, 
Assam Avia Lion Works Division, 

Guwahati-15. 

bject:- Retention of quarter 0  

£Léem Aviation Works tMaIoi 
0. P. W. 0. Guwehat34 
Diary No....79L 

3 9 

¶4 

: 

I 	r 

Please refer to your letter No.1 (1 )/AAn/93/1423 dated 
•ii .5.94 addressed to Shri S. Patnaik, D.E.II on tlt subject 
ci-ted above 0  Earawise replies to the clariricatioj-i sought 

you are given below:- 
t . 

1) A Govt 0  servant transferred within one State in the 
North Eastern Region is entitled for retention of 
Govt. accomInodäfiont old station, provided he is 
transferred to a CentraI'-ot. Office, 

A ovt, servant transTerred to Central Govi:, Office 
within the North Eastern Region from one State to 
another is entitled to retain the Govt. accommodation 

• at the last station of posting. 

(iii&jv) On posting to North Eastern flion a Govt. employee 
is entitled to retain accommodation one type below 
his entitlement. If an employee is occupying his 
entitled tyje of accommodation he is sanctioned 

a accommod2tjon one category below his entitlement. 
Till allotment of the next below category accornmoda-
tion matures he can be allowed retention of 
accommodation for a period of 2 months on payment 
of a normal licence fee under SR-317-B-11 and further 
retention of 6 months may be allowed on special 
grounds on pament of twice the normal licence fee 
under SR-31 7-13-22.. if his turn for the next be] ow 
category allotment does not mature even after expiry 
of this 8 months, he ha :o paydarnages for the 
accommodation in his occupation. However, if the 
category of accommodation next below type is not 
at all availahl.e at the last station of posting and 
therefore such an employee cannot be allot ted next b 
elow category of accommodation, in that case he may 

be allowed to retain the entitled cn1:gory of 
accommodation. 
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v) The cirnajeS 	ra e of licEflCr 	 from 
utaut1ioris d occupants of ( ov I; a ocood,stiOfl var 
from station to staLion nd is T-) e,-I  on the prov 

rent In thE adjoifliiig 1'u:iVrUe loa]iLis • 
1herEfore, the damages to be charged in ;Guwahab.' 
be worked out on the basi..s of prevaik in, markt ..r 

• 	in the adjoining localities in Guwn.1iati 
. 5. '  

2. • 	Theposition explained above is applicable Lo the 
rGeneral Pool residential. accomniodtiOfl existing in place 
tother thanthe North Eastern Region0 These in 1struetiofls-
shall not apply to the 'Govt accommodation avaiWlabi e' wit 
th North Eastern Region0 

H 	. 	. H Youi faithfully, 
• 	 • 	 : 	 •• 	

. 	 : 	 ' 

I 	 (R P Sahay) 
Deput; Director oC Estates(I. 
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No. 12O35(2)/940111 
Government of india 
Directorate of Estates 

•" " To 

The Executive Engineer 
Assarn AVi3tjo 	'orks Division, 

. 	.. 	S 	I,' 

1' 
uOject: 	aetention of quarter. 

si 

;;.• 
iease refer to your letter No.1 (1 )/i/\i/94/1 

dat:d 4.794or 	the subject cited aLove. 	In para 1 of or letter of even number dated 17.6.94, the 
pOsLtjofl regarding provisions for retention of General pool residential 

accommodation available at the stations other than North Eastern Region has been indicated. 	!letentjon of accomm- 
odationote7the last station of posting is to be allowed to an employee on his transfer from any other place 'to the Lorth Eastern Reg ion. 	such an employee contints 
to retain the accommodation on re-trnsfpr to 

any other place within the North rsternRegion. 	In pra 2 of the letter it has been clarified that the instructions regarding retention of govt. aceornrnod.tjon 
by 'the Central 'Govt o  employees are not applicable to the 

: 
.accommothatjon governrne 

available in the North Eastern Region. If an employee in cccupatjon of govt. accorimodatjon in Nrth . Eastern Region is transferred 'to Some other 
within the region he is not governed by these 

instructions 

Yours faithfully, 

• D 
vputy i)irectorc.. of Estates  


